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Central Administrative Tribunal
Mumbai Bench

OA No.1193/3%
Mumbai this the iith day of June, 2003.

Hon’ble Mr. V.K. Majotra, Member (Admnv)
Hon’ble Mr. Shanker Raju, Member {(Judl)

5.B. Mishra,

22 Indravani Society,

Lawrence Road,

Deolali-422401. , _ -Applicant
{Applicant in person)

Versus

.
.

Secretary,

Ministry of Defence,
South Block,

New Delhi.

R

Engineer-in-Chief’s Br,

Army Headquarters,

DHQ, P.O. New Delhi-it.

(By Advocate Shri R.K.Shetty)

ORDER (ORAL)

Mr. Shanker Raju, Member (dJd):

Impugned in this QA are respondents’ orders

dated 20.8.3%3, imposing upon anplicant a punishment of

[N
[FY

compulsory retirement and appellate order dated .3.94

3

rejecting the appeal. GQuashment of the aforesaid is

n
[\

sought with a1l consequential benefits.

Appiicant while working as Assistant Enginser

[aN]

in M.E.5. was proceeded against 1in a majbr penalty
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proceedings for the allegation

pseudonymous compliaint in the name of 5.5. Wagh of Nasik

1]

to Lt. General P.B. Puri making allegations sagainst

M.E.5. officials at Deolali. The allegations were found

baselegs. Manuscript of the same complaint has beean
proved by the Government Examiner of Guestionead
Documents to be 1in the hand of applicant and the

contents of tvped complaint tally with the manuscript.
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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH: :MUMBAI

CONTEMPT PETITION NO. 29/04
IN :
ORIGINAL APPLICATION NO.1193/96

THIS THE 7/ DAY OF APRIL, 2004

~CORAM: HON’BLE SHRI A.K. AGARWAL. VICE CHAIRMAN

HON’BLE SHRI MUZAFFAR HUSAIN. MEMBER (J)

S.B. Mishra. .. Petitioner
In person
Vs.
Mf. S.N. Verma .. Contemner
By Advocate Shri R.K. Shetty.

ORDER
Hon’ble Shri Muzaffar Husain. Member (J)

The'contempt petifioner has filed this contempt
petition alleging that the Respondent No.1 while passing.
the order dated 22.10.2003 did not mention regarding
regu1arisat16n of 1ntermittént | period and made
incomplete and ineffective order. The Respondent No.1
thus not only caused financial hardship to the
petitioner but also committed contempt of Tribunal’s

order dated 11.6.2003. : .

- 2. We have heard the'app1icant in person and Shri

R.K. Shetty, learned counsel for the respondents.

3. This Tribunal while disposing of the OA 1193/96
passed the following order:

“"Having regard to the above, the OA 1is partly
allowed. the 1impugned appellate order is
quashed and set aside. The matter is remanded
back to the appellate authority to pass a fresh

S, —

.2.



